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Action Taken Report 
In the matter of Original Application No. 316 of 2021 

 

In the matter of: 

Pramod Kumar Sharma   …….…….. Applicant 

Versus 

Uttarakhand Pollution Control Board   ...……… Respondent 
 

 
The Hon’ble National Green Tribunal in the matter of Original 
Application No. 316/2021 Pramod Kumar Sharma Vs Uttarakhand 
Pollution Control Board issued following directions on dated 
03.12.2021: 

 

“In view of above, let the State PCB verify the factual position and 
take remedial action, following due process of law. A factual and 
action taken report be filed within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support 
PDF and not in the form of Image PDF. 

 

Pursuant to the compliance of order passed by the Hon’ble NGT, 
inspection of the site was carried out by the officials of this Board on 
dated 21.10.2021 and 21.12.2021. As per inspection reports: - 

1. M/s Surendra Motors (hereinafter referred as “Unit”) is located in Plot 
No-3, Shubham Vihar Colony, Kankhal, Haridwar. 

2. The Unit is engaged in servicing of motor vehicles. Earlier painting 
and washing of motor vehicle were done, however now said activities 
are not carried out.  

3. Due to non-compliance of directions of the Board, an environmental 
compensation of Rs. 3,88,500.00 (Rs. Three Lacs Eighty Eight 
Thousand Five Hundred only) was imposed against the Unit on dated 
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22.12.2020 as the Unit was engaged in painting and washing 
processes without Consent to Operate of the Board. However, said 
amount have not been deposited, so far. Copy of direction issued on 
dated 22.12.2020 is enclosed as Annexure-1. 

4. The Unit has not obtained consent to operate from the Board and is in 
operation without valid consent to operate of the Board.  

5. Directions to show cause has been issued to M/S Surendra Motors 
under section 33(A) of the Water (Prevention and Control of 
Pollution) Act, 1974 and section 31(A) of the Air (Prevention and 
Control of Pollution) Act, 1981 vide this office letter ref. nol. 
UKPCB/HO/Con-S-434/2022/116 dated 18.02.2022. Copy of 
direction issued on 18.02.2022 is enclosed as Annexure-2. 

6. Moreover, the State Board has referred the matter of environmental 
compensation to the District Magistrate, Haridwar for recovery of 
environmental compensation amount i.e. Rs. 3,88,500/- from M/S 
Surendra Motors, Plot No. 3, Shubhum Vihar Colony, Kankhal, 
Haridwar under Land-Revenue process vide this office letter dated 
18.02.2022. Copy of letter is enclosed as Annexure-3.  
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